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Rejeotion of request for rompssionte appointment 

vide order S.S.2002 is ssiled. 

2. 	Fther of the npiiont. working a s Comnosit.or 

died in harness on 10.4.21)1)1 leaving behind widow, one 

dught.r a nd two sons 	none of them emnloyd. 	Apnlic.nt 

belongs to ORC. 	 - 

I 



2. 	As te rm i na I 	hnfit, the family rcp.ivd an 

amount, of Rs. 	
1.74.44/_ and in rnipt, of family flnsion of 

Rs.720fl/- plus flA. 	
Case of the annhir.ant, for r.rmpsnat 

annointmnt thotich was on drpd hut. 	 on thA around 

that, t.,rmjna1 h,np,fit,5 anordpd and family n,nsion brinas the 
 

family of t.hanpiint ahnvR the nov,rt.y line of inr.omA of 

	

Ps. 	
177-2fl for a family of fivA mmhrs. 	Tt. was also 

on the Qro(jnd that, JndAr . 	quot.a the waiting period 

is only for One year that, too for d,srvina r.ass, earned 

rotinspi for applicn. Shri 1) P (tjnta. riving upon the cacp of 

Kri.shnarpviv5ijoT didd on 17.2.7fl02 contends that. having 

raarcj to the d,cision in Raihir Kijrnar Vs St.l Aut.horjy of 

	

5CC 49.) 	t.prminal hpnp,ft,5 cannot. he the 

sole criteria for considpration of comflassionatp anflointmpnt 

4. 	
Rfprring to floPT CM dat.d 5.5.2002 whprin the 

time limit, for comnassionatp anpoint,mpnf nrpyjojsli laid down 

had hppn supprqpded with considpration for ftjrt.hp,r one var 

. 	into three yPars 	sub ict to crt.ai n conditions 

accordingly a frpsh c.onsidpration has hppn sought.. 

5. 	On 	the 	ot.hpr 	hand lparnpd 	c,ounspl 	of 	the 
rPspondpnts 	Shri 	Paippv Ransal 	strongly opposed the 	CA 	and 
stat.ps 	that, 	kping 	in vipw various factors and considprat.ions 
t.hp 	r,as 	f 	t,hp 	anni inapt 	was 	not, found dsprvina 	as 	such 
was 	not recommended for comnassionaj- p annoint.mpnf 	Pfrrjpa 
to 	t.hp 	Planning 	Commission 	fiatrp of Ps. 	1767/20 	as 	the  
income 	ipypi 	hAlow 	which a family of fivp 	members 	can 	he 
considprp,d 	to 	he 	below 	novprt.v 	line, it, 	is 	stated 	that, 
terminal 	henpfit,s 	accorded as well as 	fam-11V Pension 	brings 
the applicant 	above the poverty 	line. 
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. 	lastly it, is contended that keenino in view t.h 

riaht is only for onnsidpratinn . the present. 04 is liable to 

he dismissed. 

7. 	T have careful v considered the ri val cont.ent.-i ons 

and nerused the material on record. Thoijab the case of the 

anniicant, was considered hut the same was rejected both on the 

grn)Iinni that the case fails beyond the novert.v 1 ine and cannot. 

he considered beyond one year which is stipulated orescrihed 

waiting period. 

R. 	Further T find that the aforesaid time limit, had 

been superseded by floPT Memo. dated 	.2fl1L which is tJie 

modification of OM dated P .12.99 and is an addendum . 	The 

same lVeV& relel-6e'baCk ' 	the dat.e of OM. As such it. is 

i ncumhent. as per the procedure laid down for the resnondent.s 

to consider the deservina cases for comnassionat.e aPPointment 

even beyond one year suhiect to cei 1 inc of 	of di rent. 

recruitment. uiuot.a. 

2. 	.As T find that, the applicant's father died 

leavina behind a family of A  members 	none of them is 

work 4 ra. mere accord of terminal benefits cannot he sole 

criteria to iudae the suitability for comnassionat.e 

anpoint.ment.. 	Tt is one of the Factors keeninc in view the 

si 7A of the fami 1 'i 	the amount accorded and i ndi cent. 

conditions 	the case in my considered view is a deservina one 

which require reconsideration in the liaht. of DoPT 

instructions ibid. 
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s 	crdnav 	dS r, OS P. 	of wt,h 	th 

t.o rpsponnts tononsdr th nOlonf for 
mnssnfp 	pnontmpnt 	in t.hp 'ight of OM 	 ..2flfl2 

nd 	t.o hp, dsno 	
of by a dt,1d q nd snkna rdr wthn 

npro of 	
months from thA datIP of ropnf of t.h 	ordr No 

cost.. 

S:. 4~m 
(Sh.nkr Rtfl 

MAmhr (.j) 

Pt,w1 / 


